IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

OA No. 1003/1995 . Date of Decisiont 1.8.1997
BETWEEN |
V. Mastanamma ' «« Applicant

AND

1. The Union of India rep. by
the Chief General Manager,’
TeXecom, A.P. Circle,
Hyderabad.

2. The Telecom District Manager, *
Nellore.

3. The Sub-bivisional Officer,

Telecom., Kavali, .
Nellore District. .o Respondents

Counsel for the applicant: Mr. J.V. Lakshmana Rao

counsel for the Respondents: Mr. Kota Bhaskar Rao

CORAM:

THE HON'BLE SRI H. RAJENDRA PRASAD: MEMBER {(ADMN,)

ORDER

(Per Hon'ble Sri H. Rajendra Prasad: Member (Admn.)

Heard Mr., J.V. Lakshman Rao for the applicant and
Mr. Bhagskar Rao for the respondenté.

From the OA and the counter-affidavit it 1s seen that
the applicant has been working as a part-time sweeper for the
1astrmore§tha§ 19 "years5:z Therprayer of thé app;icant for grant
of temporary status and regy;grisation of service 1s not permi-
ssible under the extant séhemes and relevant instructions isued
in this regard from time to time. The respondents maintain
that although she has been working for a number of years, and
has also put in 240 days in a year, she does not come up for
consideration since she is a part-time employee'engaged for only

" few  hours in a day.
.ol
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Under the circumstances I am unable to issue any

directions to regpondents in th;s regard.

Mr. Lakshman Rao brought to my attention DG Telecom
letter No.269-1Q/BQ-STﬁ dated 17.12.90 wherein, against point
8 raised, it was clarified that part-time employees may be
brought on the strenggh of full-time casual labourers subject
to availability of work and suitability. It was also added
that for this purpose work-requirement of differént types and
of neighbouring units can be pdoled. The respondents may
e#amine if any relief can be considered for the applicant under

this clarification and take further action as may be justified.

Subject to the above, OA is disposed of. No costs.

PRASAD)
MEMBER (ADMN. )}
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Date: 1st Augqust 1997
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Te ,
1., The chief General Manager, Telecom,
Unibn of India, A.P.Cirxcle, Hyderabad:

2. The Télecum D:s.sc.mege,., Nrbllor&,.

3. The sub Divisioansl- O.uflcer; ](D\_Vo\kf\
Telecom, Nellore.,

*

4, One copy to ML . J.V.Laksm::ma_« Rao, Adva_cate, CAT.Hyd.

5. One copy to Mr.Kota Hhaskur Rao,Addl.CGsSC. CAT.Hyd.

b

6. One copy to HHRP.M.(A) CAT.Hyd.

T o — P

7. One COPY tu Wk, (Al CAT.Hyd_.-

g8, Oue ppare Copy.
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IN THE CENTRAL ADITINISTRATIVE TRIBUNAL
: HYLERABAL BENCH AT HYLERABADL

THE HON'BLE MR.JUSPICE |
VACE~CHATRMAN

nd

THE HON' ELE MR.H.RAJENE&E’;;:;ADRM(A)

- : Dateds \ & ~1l087

ORPER/JUDGMENT

M'A'/Rl"r"*;/c-f’-;-I‘Jo, ‘ \ )
. o .

U.4.No., . [003 O\S’_ﬁ |

Fates  twep. 3

Acdmitted and Interim directions

Issyed
Allowed
Disposed of with Cirections
. - \
Dispisseqa,

Digmissed as withdrawn
Uipmissec for default, ' o
Orgdered/Re jecteg,

No' order as to costs,
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